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SHRI CHITTA BASU (West Bengal) :
I would like to know whether the Govern-
ment proposes to point out at the proposed
Summit Conference that a large chunk
of Indian territory is still under the domi-
nation of the Chinese forces and whether
the Government would seek assistance from
the powers to the Summit Conference to
vacate the aggression on India in that large
part of Indian territory ?

SHRI DINESH SINGH : In all these
matters, where our own national interests
are concerned, where our territories have
been taken away by other countries, the
effort will have to be made by us; there
is no use in going round and getting sup-
port from others. We must be prepared
to make the effort.

II. REPORTED STATEMENT OF VICE-PRESI-
DENT OF TANZANIA RE GRANT OF LICENCFS
TO INDIAN SHOPKEEPERS

DR. B. N. ANTANI (Gujarat) : Sir, I
call the attention of the Minister of External
Affairs to the reported statement made by
Sheikh Karume, Vice-President of Tanzania,
regarding the grant of import and export
licences to Indian shopheepers in Zanzibar.

tl 1 Hindi transliteration.
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL \FFAIRS
(SHRI DINESH SINGH): The news-
papers reported that the first Vice-President
of Tanzamia, Sheikh Karume, in a speech
on May Day at Zanzibar, said that, in
future, import and export licences for Indian
shopkeepers would be granted only to those
who played a satisfactory role in voluntary
agriculture.

Enquiries made so far have revealed that
Sheikh Karume brought in the question of
trade licences in the context of an appeal
to the people to contribute voluntary labour
in self-help agricultural projects. He said
that everybody would be asked to work
on the land irrespective of whether they
were Ministers, Judges, Government em-
ployees or shapkeepers. In regard to the
last category of persons mentioned, the
Vice-President appears to have suggested
that licences of those refusing to contribute
labour to the national cause, would be
reviewed in Jume.

Qur Mission in Tanzania has reported

that the Tanzania Government were
requested to provide a full text of the
speech referred to in the Press. The

Tanzanian authorities replied to say that
the speech in question was not an official
pronouncement. It was added that Sheikh
Karume had spoken in Swahili and the
Press reports based on the speech had not
been authorised.

DR. B. N. ANTANI : It emerges from
the statement that the Government of India
has not yet received the full particulars of
the statement and the policy behind it.
Does the Minister know that now and again
whenever our missions or our representa-
tives have visited Zanzibar, they have
delivered to them patronising cermons and
speeches to identify themselves with the
Government and with the natives of Zanzi-
bar, which we have done ever since we
have settled down there and done pioneering
work there 7 For this reason that we
identified ourselves with the natives of
Zanzibar, we were looked with disfavour
by the then British Government. Today
when we have identified ourselves with
them, there is no protection against this
sort of a continued policy of squeezing us
out of the entire business of Zanzibar. The
Minister should be aware that a few of the
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Indians, who have opted. for to the nationa-
lity of Pakistan, are now being received
with favour ever since Pakistan has joined
hands with China and we, with added
vengeance, are being subjected to so many
bumiliations and effective efforts are made
to drive us out of the country. I want
to know whether the Government of India
have instructied our agents to be vigilant
to visit the place and to find out what the
position is from day to day so that Indians
may not be harassed any longer ?

SHRI DINESH SINGH : I do not know
what the hon'ble Member is really suggest-
ing, whether he is suggesting that if we had
not tried to identify ourselves with them,
we would have been in a better position.
that had we not tried to work or co-operate
with the local people, we would have been
in a better position. If that is what he is
trying to suggest, I cannot accept his sug-
gestion. Wherever Indian nationals are—-
in any part of the world—they have got to
work in co-operation with the people, and
I hope that our nationals wherever they
may be, will bear this always in mind. [
do not know also which representatives the

hon'ble Member had in mind delivering |

sermons and lectures. But, by and large,
the policy of the Government had been
to suggest to the people of Indian origin
or, as I said, our advice has been that there
were two choices for them. They could
either remain Indian citizens as such and
then they would be entitled to our protec-
tion to the extent that it is possible; they
will be foreigners in those countries but
they will be Indian citizens and we shall
try to look after their interest. Those of
them who have got permanent interest, and
would like to throw in their lot with the
people of these countries, they should work
. in co-operation with them. identify them-
selves with them becausa they are nationals
of those countries; they are no longer
Indian nationals. This is an important
point which we have to bear in mind. When
we talk generally about Indians, we have
got to realise that origin is not nationality.
Nationality is a legal concept which you
adopt in a country. If they are nationals
of Tanzania. then they have got to share
the lots of other nationals in Tanzania, ,and
it is not for us to go out for their protec-
tion. They themselves have to seek pro-
tection for themselves in co-operation with
others.
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DR. B. N. ANTANI : I understand the
difference between origin and nationality.
The position is that even those who have
accepted their nationality are today being
treated as second grade nationals and are
being meted out a treatment which is not
only hum’liating, but I go further and say,
it is vindictive.

SHRI P. N. SAPRU (Uttar Pradesh) :
Sir, will that not be a domestic issue as
to how they are treated if they are the
nationals of the countries where they have
migrated ? But if they have not got
naturalised in the country of their adoption,
we can certainly interfere and ask them to
look into their grievances. But if they
are settled in the countries where they have
migrated and where they have accepted the
other nationality, then it is for them to
organise themselves and put pressure upon
the Government of the day?

MR. CHAIRMAN : This is what the
Minister said. You are giving a reply to
Dr. Antani.
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SHRI S S. MARISWAMY: The
statement of Sheikh Karume was made
about 12 days before and the Calling At-

tention Notice was given immediately by
my colleague. Now it has taken the Govern-
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ment of India 12 days to come out and
say that they are awaiting the full text
of the speech. In these days of fast
means of communication, it is ridiculous
on the part of the Government of India
to come and say that they are awaiting the
full text of the speech still. When Indian
nationals or the people of Indian origin or
whatever it is, are in danger, it is rather
very strange that the Minister comes for-
ward and says that he is awaiting the full
report. Why this delay, Sir?

SHRI DINESH SINGH: If the hon
Member had listened to me more carefully,
he would not be under this misunderstand-
ing which he has mentioned to the House
We do not have the text of the speech and
we do not have our people sitting tin every
place taking down speeches of people
wherever they may be, however respected
they may be. Wherever the speech was
delivered in Zanzibar. obviously no repre-
sentative of the Government of India was
present. And, therefore. the most correct
thing for us to do was to ask the Tanzania
Government themselves as to what was the
authorised version. They themselves do
not have it despite this modern age and
everything that the hon. Member has
referred to.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE KERALA
ForesT Act, 1961

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI S. D. MISRA)
Sir, T beg to lay on the Table, under sec-
tion 77 of The Kerala Forest Act, 1961, a
copy each of the following Notifications,
issued by the Government of Kerala :—

(i) Notification S R Q. No. 16/66.
dated the 10th January, 1966
[Placed in Library. See No. LT-
6360/66].

(ii) Notification S R. O. No. 43/66.
dated the 22nd January, 1966.
publishing the Kerala Forest
(Collection of Drift and Standaid
Timber) Rules, 1965



